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‘. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
o AT HYDERABAD

DATE OF ORDER ¢ 12=-2-1897,

S P A S ey e A S T s} AL S P B I A g

Betwysen :=-
K.Raju

ees Applicant
And

1. The Regional Provident Fund Commissioner,
AP, Barkatpura, Hyd. ' '

2. The Dist. Employment Officer, R.R.Dist,
Hyd .

«+. Respondents

Counsel for the Applicant : Shri

Counsel for the Respocndents : Shri .5.Lakshmi Kantha Rao for R-1
Shri Ramesh Ranganathan for R-2

CORAM :
THE HON*BLE SHRI R.RANGARAJAN : MEMBER  (A)
Y

THE HON'BLE SHRI B.S5.JAI PARAMESHUAR : MEMBER  (3)

(0rder per Hon'ble Shri R.Rangarajan, Member (A) ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

None Por the applicant, Shri S.lLskshmi Kantha Rao
for Respondent No.t and Shri Ramesh Ranganathan for Respondent

Nou2Ze

2. The applicant registered his name in the Employment

Exchange in Ranga Reddy District, Andhra Pradesh. Respondent

No.1 issued a netification to Respandent Nj.2 to sponsor #tg

candidates for the posts of Messenger in his organisation. The

applicank% name was not sponsored by Respondent No.2. Hence he
~=

filed this application praying for a diractiuWLRespondent No.2

to sponsor his name to Respondent No.1 for selsction to the post

of Messenger in accordance with seniority.

3. An interim order was issued in this Df@ﬂ,dt.28—3-94
whereby the Respondent No.? was directed to intervisw the gppli=-
cant also if he is going to be present at Respondent No.1soffice
‘ S
by 9.30 am an 29-3-54 alohg wuith the interim order. It is stated
that the interview on 29«3-94 wag postponed and was held on
1B=6=-94. rThg applicant was admitted to that intervisw in pursuance
of thelintarim direction given in this 0.A. but as per the direc-
tion in the interim order, the appointment order was not issued
till the disposal of this 0.A. Today we have heard this case.
e have perused the selection proceedingé NoD.23/94 held on

18-6-1994, As per the selection proceedings 12 candidates uere

kept in the panel in the order of merit for the 4 vacancies of @oﬂaz,

—

-

the messengers. The applicant stands at Sl1.No.6 in the merit

order. Out of the 4 vacancies one of the vacanciys is reserved



for Scheduled Caste as per 100 point roster . The. applicent
is not %b sC candidate*. "He is-esiy a Back Ward Caste (A).
Mence he cannot claim posting against SC point. He cannot be
treated as g%/SC candidate for the purpose of filling up of this
Uacancy is cuncernsa. Further fhere are 2 SC candidatecs already
in the merit list standing at Sl.No.2 ard 3. Hence the submission
of the respondents that the applicant was not szlected against these
4 yacancies is borﬁsgut by ths records. Eueﬁ in the absence of the
applicant or his counsel if the 0.A. 1is disposéd of , no prejudice
will be caused ts the applicsnt as the applicsnt failed to makea
pwws Aot

the grede in the selection, he cannct claim the post. Hence we’

Ee-ﬁe-s'e Gt~ '

do not ses any resason to / wz_ﬁhe prayer as prayed for in this

U.AI

4, In the result, the T.A, is dismigsed for want of merits.

No costs. (Selection prmceédings were perused and retur ned back) .

B..5- PARA["IESHMF\R) (R .RANGARA JAN)

_,,/ff”"Member (3) Member (A)

\9\” )
Dated:12th february, 1277, ﬁ"” Tt
Dictated in 0Open Court. r])-éar(§§' <[

avl/
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Copy to:
13 Tha Regional Prosident Fund Commissinnar,
AdpJ, Barkatpura, Hyderabad,

2, The District Employment OPficer, R.R.District,
Hyderebad.

37 One copy to Mr.D.P.XKali, Aduacata, HeNos2~2-1164/15/8,
Tilaknagar, Hyderabad,

4. Ona copy to Mr.S.lakshmikantha Raa, Advocate,CAT,Hydd

S¢ One copy to Mr.Ramesh Ranganatham, Advocata,CAT,Hyderabad.,’
6¢ One copy te DJR(R), CAT,Hyderabad.

7¢ One duplicats copy.
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